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BEFORE THE HONORABLE NATIONAL GREEN TRIBUNAL
SOUTHERN BENCH - CHENNAI

IN

ORIGINAL APPLICATION NUMBER 93/2024 (SZ)
Old OA No: 770/2023 (PB)

Sajimon Joséph : Applicant.
VS
State of Kerala & Ors : Respondents.
INTERIM STATUS REPORT SUBMITTED BY THE JOINT

COMMITTEE CONSTITUTED BY HON’BLE NGT VIDE ORDER
DATED 31-01-2024 IN ORIGINAL APPLICATION NUMRER 770 OF
2023 (PB). RENAMED AS OA: 93 OF 2024 (SZ)

Background in brief:

Original Application No: 770/2023 has been registered based on a
letter petltlon recelved by the Hon’ble NGT Principal Bench by e mail from
Shri. Sajimon Joseph The grievances of the applicant were regarding
unlawful, illegal quarry mining operations and related activities carried out
by Mr. Thankachan Sebastian alias Mathalikkunnel Thankachan at Koombara,
Punnakkadave village, Koombara bazaar P.O, Koodaranhi (via), Thamarassery
Talﬁk., Kozhikode District, Kerala State, Pin 673604.

The quarry owner Shri. Thankanchan is having a valid Environmental

Clearance from SEIAA, by number 212/SEIAA/KL/252/2014 dated 04/11/2019,
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for the quarry project in sy no 2442(pt) at Koodaranhi village, Koodaranhi grama
panchayath, Thamarassery Taluk, Kozhikode District, Kerala for an area of 4.6963
hectares valid for a period of 5 years, up to 04/12/2024. A copy of the
Environmental Clearance is produced here with and marked as Annexure L As
of now, there are two valid consents owned by Thankachan issued from KSPCB

District Office, Kozhikode, the details are as given below.

1) The Integrated Consent to Operate — Renewal Order issued is M/S
Mathalikunnel Quarry No.l, dated 04/01/2020, by number
PCB/KKD/DO/ICO-R3/1507/R16K0Z4227391/12274532/2019 valid
up to 04/12/2024. (e, till the expiry of validity of EC), for quarrying
in 835 acres (3.3791 hectares) of land in survey number 2442(pt),
Koodaranhi village, Thamarassery Taluk, Koodaranhi panchayath.

2) The Integrated Consent to Operate - Renewal Order issued to M/S
Mathalikunnel Quarry No.2, dated 16/07/2021, by number
PCB/KKD/DO/ICO-R3/11302/R17 KOZ5674911/13972542/2021
valid up to 30/09/2024, for quarrying in the same survey number
2442(pt) of the same village, same panchayath, of Kozhikode District,
from an area of 0.8710 hectares of land. Copies of the consents are
enclosed here with and marked as Anhéxure II and Annexure III

respectively.

: Both Quarry 1 and Quarry 2 are under the same Environmental
Clearance vide Annexure I. Out of the 4.6963 hectares having EC, 0.8710

hectares of quarry land is on permit (Quarry2) and the rest is on lease

(Quarry 1).

- Hon’ble NGT vide order dated 31/01/2024, considered appropriate to
constitute a Joint Committee to verify the factual position and take remedial
action, and accordingly constituted a Joint Committee, comprising of

representaﬁves of the Central Pollution Control Board (CPCB), Kerala State
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Pollution Control Board (KSPCB), The Collector, Kozhikode and directed to
meet within two weeks, undertake visits to the site, look in to the grievances
of the applicant, associate the applicant and repres.entative of the concerned
project proponent, verify the factual position and take appropriate remedial
action by following due course of law. KSPCB was made the Nodal agency
for co-ordination and compliance.

Status of actions so far is respectfully submitted herewith.

1. In pursuant to the Hon’ble NGT Order vide above, the Kerala State
Pollution Control Board Chairman had issued Orders vide proceedings
No: KSPCB/611/2024-SEE-1 dated 23/03/2024, appointing Environmental
Engineer, Kerala State Pollution Control Board District Office Kozhikode
as Nodal Officer for Co-ordination and compliance. Copy of the
proceedings by the Board Chairman is produced herewithand marked as
Annexure IV.

2. The matter was intimated to the District Collector Kozhikode through
an official letter from the Member Secretary of the Board, and also
requesting to urgently nominate a representative to the Joint
Committee and to co-ordinate with Environmental Engineer Kerala
State Pollution Control Board Disttict Office Kozhikode for
compliance. A copy of the above letter by number KSPCB/611/2024-SEE-1
dated 22/03/2024 is produced here with and marked as Annexure V.

3. Central Pollution Control Board (CPCB) has nominated Dr.Deepesh.V
Scientist - C, CPCB Regional Directorate - Bengaluru as member inthe
Joint Committee. A copy of the letter of nomination by number CM-
.13011/02/2024-TECH-RO-BENGALURU dated 16™ February 2024 is
produced here with marked as Annexure VI.

4. Accordingly, the District Environmental Engineer Kozhikode who is

- appointed as the nodal officer had contacted the other Joint Committee
members in person. The Central Pollution Coﬁtrol Board (CPCB)

member was contacted over phone, and the District Collector
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Kozhikode was met at his chamber and the matter was discussed 1in \'\
detail. The District Collector nominated the Assistant Collector (u/t), \
Shri.Prateek Jain (IAS), as his representativg in the Joint Committee.

Site inspection was fixed, on 25/03/2024 to be conducted by the Joint
Committee, after intimating the petitioner Shri.Sajimon Joseph as well

as the quarry owner Shri.Thankachan Sebastian.

Site Inspection

5. The quarry site was inspected on 25/03/2024, at 11.30 am. The name
and designation of the officers participated in the site inspection are
given below.

i. Shri. Prateek Jain(IAS)
Assistant Collector (u/t) (Representing District Collector)
Kozhikode.
ii. Dr. Deepesh.V
Scientist - C, Regional Directorate,
Central Pollution Control Board
Bengaluru (Member from CPCB)
iii. Smt. Sauma Hameed
Environmental Engineer,
Kerala State Pollution Control Board,
District Office Kozhikode (Member & Nodal Officer)
iv. Shri.Bijesh.K
Aséisfant Engineer,
Kerala State Pollution Control Board,
District Office Kozhikode.

On intimation over phone, the quarry owner Shri. Thankachan
éébastian was present at the site during inspection. The petitioner Shri.
Sajimon Joseph, though contacted over phone, he informed that he is
residing at Mysore, his work place. Shri. Sajimon Joseph had arranged five

local residents of the area for representing the petltloner by names Ansar
SAUMA HA \‘TED“ 3 !

Environmental Engineer
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Meleparmbil, Harris Palliyalil, Noufal Kalliyil, Faisal K.P and Hamsa Kadakkadan.

The above local representives presented the issues before the Committee, at the

quarry office, at the site. The quarry owner Shri. Thankachan Sebastian presented

his reply to the allegations leveled against his quarry. He stated that the

complaints are fictitious in nature made by the complainants to harass him. After

hearing the representatives of complainant,and the quarry proponent it could be

ascertained that there are some previous issues between them. It is learnt that the

complaint was made by Mr. Sajimon Joseph who is living in Mysore, Karnataka. A

copy of the original complaint submitted by Shri. Sajimon Joseph to Hon’ble NGT

was collected from the representatives for the petitioner at the time of inspection to

look into the detail of grievances of the applicant, and to verify the factual

position.

The photographs taken during site inspection are produced here with and

marked as Annexure VII.

6. The major observations of the Joint Committee, with respect to each

alleged complaint in the petition are summarized along with remarks, and

are respectfully submitted herewith.

Alleged Complaint

Observations

Remarks

1) Illegal quarry mining in
ecologically sensitive zone :-
Koombara — Punnakadave
village s part of Wes‘tem
Ghats and many _quarries are
operating in this reserved
forest area illegally by
exercising undue influence on
panchayath, Revenue,
administrative  officials and
politicians which are owned

by Mr. Mathalikunnel

The existi

owned

ng  quarry
by Mr.

Mathalikunnel = Thanka-

nchan at Koombara -

Punnakadave

operating

area 1S

with BC

No.212/SEIAA/KL/251/

2014, dated

04-11-2019

(Annexure I) validity of

the EC

granted by

SEIAA is up to
04.12. 20 El?glma facia,

S 171{5 71

The legality of

quarry operation in

ecologically
sensitive area
needs to be
verified by
members from
SEIAA and
Directorate of
mining and’

Geology.

nial
AMlah A
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Thankanchan at Koombara

there are violations with

Punnakadave area, in | respect to EC conditions.
Koodaranhi  Panchayath and | EC is  granted after
village, Thamarassery Taluk, | considering the fact that
Calicut  District, Kerala | the project location is
673604. within an ecological

sensitive zone or not.
2) Public  Nuisance and | The quarry was | Kerala State
Safety:- Consequent to the | operating at the time of | Pollution  Control
quarry  operations and its | inspection. It was | Board and Central
transportation, the narrow road | observed that no | Pollution  Control
has broken and not able to | effective counter | Board may jointly
walk due to heavy vehicle, | measures are adopted by | conduct site
sludge on the road since [the quarry owner to | monitoring and
quarry  operator is being | reduce pollution from | verification of
pouring water on the road, |dust, and water. No | consent conditions.
Air, Sound and  Water | effective water

Pollution etc. the vehicles are

seen transporting  boulders,
mud, quarry waste etc. beyond
the allowable limit and
capacity of vehicles without
covering it for public safety
specified by the MVD and it
makes terrible sound, serious
&

public

. health hazardous safety

concern to and

- damaged the entire road etc.

tanks provided are not

sprinkling provided. The
access roads leading to
quarry were not tarred or
to

concreted, appeared

be muddy, broken, and

in a dilapidated
condition. The
sedimentation  /siltation

utilised and the mine pit

water is  discharged

directly in to private
lands. The managér of
the quarry agreed that

they ~are transporting |

e
b AUMA HAMEED

F ol

vircnmental Engineer
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boulders beyond
permissible limits in the
vehicles. The vehicles
are not properly covered
during

Air,

transportation.
Noise and water
pollution, to be assessed

by the Committee.

3) Threat on health & safety
of life, property and disasters

Water pollution due to

mine pit water to be

Kerala State

Pollution  Control

by negligence: - The copious | assessed and  probed. | Board and Central
quarry waste and gallons of | Sample was collected Pollution Control
polluted water have been | from the quarry mine pit | Board may jointly
stored on the hilly area of the | for analysis and | conduct site
sites and it is a big threat to | transferred to the | monitoring and
our life, drinking water and Regional Laboratory of | verification of
our agricultural property. KSPCB Kozhikode. consent conditions.
4)  Mischief/Unlawful Observed that the path | Directorate of
activities of Quarry Operator | way of a natural seasonal | Mining & Geology
Thankanchan = Mathalikunnel | stream enteriri'g' the | to address the issue
and negligence or failure on | quarry site from the

part of administrative | nearby hill, was

Authorities in taking proper | obstructed by dumping

legal actions: L The quarry
operator blocked the path of
river by dumping quarry waste
and flow of water has been

completely blocked which is a

source - of water for the
citizens. Also, made an
attempt to divert the

panchayath road to maintain

large amount of quarry

waste blocking the
pathway of the seasonal
stream. This will affect

the nearby water bodies

as they will be deprived

of their original source,

which may lead to water

scarcity on a long run.

i
\-—-
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the distance between quarry

Also the distance

and road but no case has been | between the panchayath
registered despite of the same |road and quarry area
was reported to the | seems to be inadequate.

Koodaranhi

President at the night on the

same day.

panchayath

Recommendations:

7. Based on the preliminary field inspection findings, the following
recommendations are respectfully submitted by the Joint Committee
before the Hon’ble Tribunal.

15

il.

1.

1v.

The nature of the compliant is largely on the illegal quarry mining,
encroachment of forest land/mining in ecologically sensitive area and
transportation of quarry products without the mandatory pass from
Kompass portal of Dept. of Mining and Geology. To look into
the above aspects, the committee has to co-opt members from the
Dept. of Mining and Geology, Forest Department and member from
the local panchayath to look into alleged illegal mining.

On preliminary site inspection, it is observed that many of the EC
conditions are not complied by the quarry proponent and this has to
be assessed by a member from SEIAA. The committee needs to co-
opt a member to ascertain the EC compliance verification.

The issue of Air, Noise and Water pollution from the quarry
needs tobe monitored by KSPCB and CPCB.

The committee may co-opt expert members from other stake holder
departments/agencies and may plan for a comprehensive joint field
monitoring to ascertain the ground realities. Nodal agency may
initiate  actives to  obtain  nominations from' other’

departments/agencies to the Joint Committee.

Sl\Uw A“{\‘LEFD V
Environment al En




It is humbly prayed before the Hon’ble Tribunal that reasonable time extension

be granted (at least 3 months), to complete the whole‘exercise.

Dated this 5" day of April 2024.

Joint Committee Members.

1. Shri. Prateek Jain ( IAS)
Assistant Collector (u/t)

Kozhikode (Representing District Collector)
PRATEEK JAIN, IAS
- PEN No: 954846
2. Dr. Deepesh.V . Assistant Collector (W/T)

f Cpllectorate. Kozhikode

Scientist - C, 4
CPCB Regional Directorate, E/’

e | Dr. DEEPESH V.
Bengdlum SCIENTIST T
CENTRAL POLLUTION CONTROL BOARD
REGIONAL DIRECTORATE
ML OF ENV, FORESTS & CC. GOVT. OF INDIA
BEMTALURL - 580 OT9, Phc 080 - 32373 37X

3. Smt. Sauma Hameed : W
Environmental Engineer& Nodal Officer SAUMA HAMEED

KSPCB DO Kozhikode (Representing ’fes%%‘}‘e“‘a‘ Engm_eer




Va_z[nd_i_lx' expires on 04.12.2024

Proceedings of the State Environment Impact Assessment Authority
Kerala : '
(Present. Sabitha S)

Sub: SEIAA- Quarry Project in Sy. Nos. 2442(pt) at Koodaranji Village, Koodaranhi Grama
Pachayath, Kozhikode Taluk, Kozhikode District Kerala by Sri.Thankachan M.S -
Extension of period of Validity of E.C - Granted - Orders issued.

" STATE ENVIRONMENT IMPACT ASSESSMENTAUTHORITY

§0.212/SE1AA/KL/25!_/2014 dated, Thiruvananthapuram 04.11.2019

Proceedings No. 21 2/SEIAA/KL/251/2014 dt.05.12.2014
. Request from Sri. Thankachan M.S dt.13.08.2019
~ Minutes of the 87 meeting of SEIAA held on 14.01.2019

Read :- i

z

3 -~

4. Judgement dated 29.01.2019 in WP(C ) No. 30828/17 & 8644/2018
5

6

&

_ Minutes of the 93" SEAC meeting held on 21* February, 2019
“Minutes of the 89" méeting'of 8]
_ Minutes of the 94" meeting of
© % Minutes of the 97" niecting of SEAC
o Minutes of the 93" meeting @£ SEIAA held on 3.05.2019
10. Minutes of the 96% meeting of SEIAA held on 20" August,2019

11. Minutes of the 103" SEAC meeting held on 17-1 g™ September, 2019
12. Minutes of the 98" niceting of SEIAA held on 18-19™ October 2019

13. G.O (Rt.) N0.29/2019/Envt dt.12.04.2019

held on 27.02.2019
AG held on 12-13" March, 2019
eld on 21-22" May, 2019

~J

ORDER
Environment ‘C‘learance had been accorded for the Quarry Project in. Sy. Nos.
2442(pt) at Koodaranhi Village, Koodaranhi Grama Pachayath, Kozhikode  Taluk,
‘,.Kozhikc;d'e District Kerala by Sri. Thankachan M.S for an area of #6963 hectares for a period
éf 5 yeérs as per the order read as 1 paper above. The validi;y of EC wi}l be expired on
M.12.2019. The proponent requested to extend the validity of éC vide request read as 2™

paper above.
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2. DFO Kozhikode has forwarded a letter dt.05.06.2017 to the Chairman SEIAA
alleging that Sri.Thankachan M.S, the quarry owner is conducting quarrying operations
within 100 metre distance from the forest boundary violating the existing rules and

guidelines issued by the SEIAA.

4

3. Challenging the action taken by the DFO Kozhikkode Shri.Thankachan has filed
WP(C) 30828/2017 before the Hon’ble High Court of .Kerala, in which SEIAA was not arrayed
as a party respondent. Against the issuance of EC to Shri.Thankachan, one Shri. Abdul Salam
has filed WP(C) 8644/2018 before the Hon’BIe‘High Court of Kerala. With the direction of
the Hon’ble High Court of Kerala, SEIAA was impleaded as respondent in the case and

- Authority has filed Counter Affidavit in the case.

4. The 87" meeting of SEIAA held on 14.01.2019 forward the proposal to SEAC for
report In the same meeting it was also decided to impose a minimum distance of 50 m

should be left from the forest boundary to the quarry.
}

5. The proposal was placed in the 93" SEAC meeting held on 21* February,2019 but
the item was defferd for next meeting. Hence the matter was placed before 94" SEAC

meeting held on 12- 13" March 2019 gpd‘g'yns\decided to conduct a field verification.

il 2019 by Sub Committee. During

osed quarry site of Sri.Thankachan

above cases jointly and on 29.01.2019, dlsposed the writ petmons by directing the SEIAA to
finalise the proceedmgs pending before the- Authoritv within a period of 6 weeks from the
date of receipt of copy of the Judgement with notice to the petitioners in both writ

petitions,, after heanng

6. Accardingly the matter was placed ir; the 89'" SEIAA meeting'heid on 27. 02 2019 and
the Authority decided to seek report from SEAC on priority basis in view of the time limit
prescribed by the Honourable High Court and also decided to move for extension of trme
Directions have also been given to the Standing Counsel to seek an extension of time for

compliance of court direction.



7 The Sub Committee report was placed in the 97"" SEAC meeting held on 21% &
22" May 2019 and SEAC accepted the observation of Subcommittee in which it was stated

that no violation has taken place.

8. The proposal was again placed in the 93" meeting of SEIAA held on 30.05.2019.
SEIAA noted the recommendations of SEAC and decided to call for Sri.Thankachan (in
* WP(C) No.30828/17) and Sri.Abdul Salam (in WP(C) No.8644/2018) for hearing. Meantime

the proponent applied for extention of Environment Clearence.
9. The proposal was placed in the 96" SEIAA meeting held on 20" August 2019.

As per the direction contained in WP(C) 30208 of 2017, an opportunity of being heard was
given to Sri.Thankachan M.S and sri.Abdul Salam, the petitioner in WP (C) 8644/2018. Both
of them appeared before the Authority and Sri.Abdul Salam stated that he doesn’t have any
objection in the operation of the quarry if it functions beyond the prescribed distance from
the forest boundary and to that effect he has given a written statement. Sri.Thankachan
sta{ed that in the present proposal the quarry operations a}e proposed beyond 50 mts from
the forest boundary and he has gweryﬁ /_;,Eb%ement to the effect that he will not
~ violate the boundary norms fixed. T)ﬁeafubxé‘é&nm{'_ ‘) \report was placed in the 97" SEAC
meeting held on 21 & 22" May 2@Kand W : El epted the rebort of Sub committee in
which it was stated that there has been M@/ istance from the forest in the quarry

of Shri Thankachan. Cons1dermg the Sub-Comimittee report and perusal of other documents,

SEAC decided to recommend for extensxon of EC.

¢ During the personeI hearing it is also brought to the notice of the Authority

: that, there is another.quarry finctioning within 500 m from the quarry of Sri.Thankachan.
Thankachan’s quarry is also functioning in 2-3 bits. Hence it Ieads to a cluster situation for

~ which a different procedure has to be followed as per S.0 2269 (E) of MoEF dt.01.07.2016.
There had been complaints and court cases about functioning of this quarry. More over
'aft|e( the issue of previous Environmental Clearance in 2014, lots o?developments might

have taken place.

 Considering all these aspects the Authority decided to refer the proposal back to

SEAC to appraise the proposal afresh before extension of EC.
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10.  The proposal was tpen placed in the 103" SEAC meeting held on 17-18" September,
2019 and SEAC reported that the functioning of adjacent quarry of Matha Industries started
functioning based on an EC issued on 23.09.2017 by DEIAA Kozhikode. This was about
three years after Shri.Thankachan obtained the EC and SEAC is of the opinion that it would
be denial of natural justice if it is considered as cluster situation and decision is prolonged

for reasons beyond the control or fault of Shri.Thankachan.

11 In the 98" meeting of SEIAA held on 18-19" October,2019, Authority is of the
opinion that there is a cluster situation and hence an Environmental Management Plan has to
be prepared by the proponent and implemented by all the quarry owners in the cluster for the
Environmental stability of the quarry cluster and surrounding area. Considering all the above
facts Authority decided to give an extension of EC for 5 years for the quantity mentioned in
the approved Mining Plan subject to the following specific conditions in addition to the

general conditions.

1) An Environmental Management Plan shall be prepared by the proponent through
a Recognized qualified person /NABET accredited Agency and got it approved by
the SEAC within 6 months. The proponent as well as all the other quarry owners
n-"ithin the cluster shall implement the proposed activities in the EMP the

= [ 4
environmental stability of the cluster and surrounding area.

ironmental Responsibilities (2% of total

2) Activities relating to Cﬁgx&@;\ E :
/‘ ng to protection and promotion of
joit las per OM F.No.22-65/2017-14-11

tion with the District Collector.

environment in th

e &) Y,
3) . The proponent shall carfy: - : ng as per the approved Mining Plan and the

: proponent should strictly follow the Kerala Minor Mineral Concession Rules
2015 and amendments thereby.

4) In the wake of occurrence of large scale landslides in the state, as per the
iriformation provided by the Department of Mining & Gevlogy, it .is directed to
use only NONEL (Non Electrical) technology for blastmg to reduce the wvibration -

- of the ground which is one of the causatzve factors lhat trtg;gers Iandslzdes
formation of cracks in the surrounding butldmgs and disturbance to*human and
wildlife.




(4

12.  In the above circumstances extension of the validity of Pnvironmental Clearance for
a period of 5 years for the quantity mentioned in the approved Mining Plan from 05. 12.2019
is hereby accorded for the Quarry Project in Sy.No. 2442(pt) at Koodaranhi Village,
Koodaranhi Grama Pachayath, Kozhikode Taluk, Kozhikode District Kerala by
Sri.Thankachan M.S subject to the strict compliance of the conditions in the EC already

: issued and specific conditions specified at parall above in addition to the general conditions.

© 13. The extention of the Environment Clearance issued will also be subject to full and
effective implementation of all the undertakings given in the application form, mitigation
measures as assured in the Environment Management Plan and the mining features including
progressive mine closure plan as submitted with the application and relied on for grant of this
clearance. The above undertakings and the conditions and the undertakings in Chapter 4
(Mining), Chapter 5 (Blasting), Chapter 6 (Mines Drainage), Chapter 7 (Stacking of Mineral
rejects and Disposal of waste) Chapter 11 (Environment Management Plan) of the Mining
Plan as submitted will be deemed to be part of this proceedings as conditions as undertaken
by the proponent, as if incorporated herein. g :

E

14, Validity of the extention of the Environmental Clearance will be five years from

5.12.2019, subject to inspection by SEIAA on annual basis and compliance of the conditions,

subject to earlier review of E.C in case of viels ation or non-oompliance of conditions or genuine

Ministry of Env1ronment & Forests, Go ~of India angalore.

i, Necessary assistance for entry and inspection should be prowded by the project
‘proponent and those who are engaged or entrusted by him to the staff for inspection or
monitoriné. |

i Instances of violation if any shall be reported to the District Collegtor, Kozhikode.

iii”  The Half Yearly Compliance Report (HYCRs) with its contents df a covermg letter,
- compliance report and environmental monitoring data has to be in PDF format
merged into a single document. The email should clearly mention the name of the
project,EC No and date, period of submission and to be sent to the Regional Office of
MoEFF & CC by email only at email ID.rosz. bng-mefcc@gov.in . Hardcopy of
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HYCRs shall not be‘ acceptable. .

iv.  The given address for correspondence with the authorised signatory of the project is.
Sri.Thankachan M.S,Mathalikkunnel House, Koombara —Bazar, Koodaranhi,
' Kozhikkode District, Kerala-673604.
" The Hon'ble High Court directions in the judgement thus complied with

accordingly

Sabitha S
Administrator, SEIAA

Ao,
3 Sri.Thankachan M.S, \
Mathalikkunnel House
Koombara —Bazar
Koodaranhi,
Kozhikkode District, Kerala-673604 -
Copy to:
|. MoEF Regional Office, Southern Zone, Kendriya Sadan, 4" Floor, E&F Wing, II
~ Block, Koramangala, Bangalore-560034. :
2. The Additional Chief Secretary t0 Government, Environment Department,
 Government of Kerala.

3. District Collector, Kozhikode
4. Director, Mining & Geology, Thiruvananthapuram -4.
5. The Member Secretary, Kerala State  Pollution Control ~ Board,
Thiruvananthapuram e : s
" 6. District Geologist, Kozhikode
7. Tahsildar, Kozhikode Taluk, Kozhikode
8. Secretary, Koodaranhi Grama Panchayat, Kozhikode
9. Village Officer, Koodaranhi Village, Kozhikode

_-10. Chairman, SEIAA.
. 11. Website.

12. S/

13. O/c
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY KERALA

GENERAL CONDITIONS (for mining projects)

A separate environmental management and monitoring cell with qualified personnel should be
set-up under the control of a Senior Executive, who will report directly to the Head of the

. Organization.

Suitable avenue trees should be planted along either side of the tarred road and open parking
areas, if any, including of approach road and internal roads.

Sprinklers shall be installed and used in the project site to contain dust emissions.

Eco-restoration including the mine closure plan shall be done at the own cost of the project
proponent. g

In view of the deep pits left after the excavation, stacking at maximum top level should be carried
out. %

Corporate Environment Responsibility agreed upon by the proponent should be implemented.
The project proponent shall comply the conditions stipulated by the statutory authorities
concerned. :

Tarring /multiple options on the access roads shall be undertaken so as to reduce dust pollution
during movement of vehicle. : :
Overburden materials should be managed within the site and used for reclamation of mine pit as
per mine closure plan / specific conditions. , :

Height of benches should not exceed 5 m, and width should not be less than 5 m, if there is no
mention in the mining plan/specific condition.

Ground level should be fixed in individual cases separately

No mining operations should be carried out at places having a slope greater than 45,

Acoustic enclosures should have been provided to reduce sound amplifications in addition to the
provisions of green belt and hollow brick envelop for crushers so that the noise level is kept
within prescribed standards given by CPCB/KSPCB. This condition is applicable only in such
cases if a crusher is adjacent to the quarry. /:,:‘f“:s

The workers on the site should be provi,dﬁ ith the:

d protective equipment such as ear

muffs, helmet, etc. [/ ol 47‘
Garland drains with clarifiers to be pgfnded in slopes around the core area to
channelize storm water. . i=4 : '

The transportation of minerals should w e in-covered/ts

The proponent should plant trees at least . of the 1os¢that has been occurred while clearing
the land for the project. SEAC should assess-the i of trees in each project site before the
issnance of EC so as to ensure the promptness in planting.

Explosives should be stored in magazihes ‘in isolated place specified and approved by the
Explosives Department. ‘ : ; ;

A minimum buffer distance of 100m from the boundary of the quarry to the nearest dwelling unit
or other struetures, not being any facility for mining shall be provided.

50 m buffer distance should be maintained from forest boundaries. :
Consent from Kerala State Pollution Control Board under Water and Air Act(s) should be

s to contain dust emissions.

.- obtained before initiating mining activity. -
_ All other statutory clearances should be obtained, as applicabte, by project proponents from the

respective competent authorities including that for blasting and storage of explosives. :
In the case of any change(s) in the scope of the project; extent quantity, process of mining
technology involved or in any way affecting the environmental parameters/impacts as assessed,
based on which only the E.C is issued, the project. would require a fresh appraisal by this
Authority, for which the proponent shall apply and get the approval of this Authority. :

The Authority reserves the right to add additional safeguard measures subsequently, if found
necessary, and to take action including revoking of the environment clearance under the
provisions of the Environment (Protection) Act, 1986, to ensure effective implementation of the
suggested safeguard measures in a time bound and satisfactory manner. :
s ~timlatiane v Stattory Authorities under different Acts and Notifications should be
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complied with, including the provisions of Water (Prevention and Control of Pollution)
1974, the Air (Prevention and control of Pollution) act 1981, the Environment (Protection) A
1986, the Public Liability (Insurance) Act, 1991 andEIA Notification, 2006.

The project proponent should advertise in at least two local newspapers widely circulated in the

-

should be made within 10 days from the date of receipt of the Clearance letter and a copy of the

same signed in all pages should be forwarded to the office of this Authority as confirmation.

The Enviro tal shall be put on the website of company by the proponent. -

Proponent shall submit haif yearly reports in soft copy and SEIAA will upload it on the website.
earance S promine splé 3

the quarry, visible to the public
The proponent should provide notarized affidavit (indicating the number and date of Environmental

the SEIAA, No further expansion or modifications in the mine shall be carried out without prior
approval of the SEIAA, as applicable.

The Project proponent shall ensure that no natural water course and/or water resources shall be
obstructed due to any mining operations. Necessary safeguard measures to protect the first order
streams, if any, originating from the mine lease shall be taken. :

The top soil, if any, shall temporarily be stored at earmarked site(s) only for the topsoil shall be

operations shall be stacked at earmarked dump site(s) only. The maximum height of the dumps.-
shall not exceed 8m and width 20 'm-and-overall slope of the dumps shall be maintained to 45"
Calty-vegetated with suitable native species to prevent erosion
and surface run off. In critical ateg eof iles shall be undertaken for stabilization of the
dump. The entire excavated ¢a Shall btba!ckﬁ gfi Monitoring and management of rehabilitated
areas should continue until the ??j;geta}i@ﬁlﬁecomé@g If-sustaining.
Catch drains and siltation pands. of appr iate size shall be constructed around the mine
working, mineral and OB dumps 1o event rin
the river and other water bodies, The

monsoon and maintained properly.

Effective safeguard measures such as regular water sprinkling shall be carried out in critical areas
prone to air pollution and having high levels of PM;o and PM s such as haul Road, loading and
unloading points and transfer points —.it shall be ensured that the Ambient Air Quality parameters
conform to the norms prescribed by the Central Pollution Control Board in this regard.

Fugitive dust emissions from .all the - soum‘cs should be controlied regularly. Water spraying

2 arrangement on haul roads, loading and unloading and at transfer points should be provided and

properly maintained. -
Measures should be taken for control of noise levels below 85 dBA in the work environment.

The funds earmarked for environmental protection measures and CER activate should be kept in

reported to the State Environment Impact Assessment Authority (SEIAA) office. .
The Regional Office of MOEF & CC located at Bangalore shaf] monitor compliance of the .
stipulated conditions, The project authorities should extend ful] cooperation to the officer (S) of
the Regional Office by furnishing the requisite data/in formation/nmnitoring reports. :

- Any appeal against this Environmental Clearance shal] lie with the National Green Tribunal, if

preferred, within a period of 30 days as prescribed under Section 16 of the National Green

 Tribunal Act, 2010,

Concealing the factual data or submission of false/fabricated data and failure to comply with any
of the conditions mentioned above may result in withdrawal of this clearance and attract action
under the provisions of Environment (Protection) Act, 1986, :

The SEIAA may revoke or suspend the order, for non implementation of any of the specific or
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thisimplementation of any of the above conditions is not satisfactory. The SEIAA reserves the
right to alter/modify the above conditions or stipulate afy further condition in the interest of
environment protection. :

The above conditions shall prevail notwithstanding anything to the contrary, in consistent, or
simplified, contained in any other permit, license on consent given by any other authority for the
same project. '

The Environmental Clearance will be subject to the final order of the courts in any pending
litigation related to the land or project, in any court of law.

The mining operation shall be restricted to above ground water table and it should not intersect
ground water table.

All vehicles used for transportation and within the mines shall have ‘PUC’ certificate from
authorized pollution taking centre. Washing of all vehicles shall be inside the lease area’

Project proponent should obtain necessary prior permission of the competent authorities for
drawal of requisite quantity of surface water and ground water for the project.

Regular monitoring of flow rates and water quality upstream and downstream of the springs and
perennial nallahs flowing in and around the mine lease area shall be carried out and reported in
the six monthly reports to SEIAA. ,
Occupational health surveillance program of the workers should be under taken periodically to
observe any contractions due to exposure to dust and take corrective measures, if needed.

Administrator, SEIAA

%
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KERALA STATE POLLUTION CONTROL BOARD

FILE NO. :PCB/KKD/D0O/1507/2010
Date of issue :04/01/2020

INTEGRATED CONSENT TO OPERATE - RENEWAL

Consent No : PCB/KKD/DO/ICO-R3/1507/R16K0Z4227391/12274532/2019

Ref: 1.Your online application no.12274532 dated 06.12.2019

2. Consent No. PCB/RO/KKD/ICO-R/03/2017 DATED 03.03.2017 VALID UPTO 31.12.2019

)

—

\

The ' Integrated Consent to Operate' issued as per reference above to M/s MATHALIKUNNEL QUARRY
1, KOOMBARA BAZAR P.O. KOODARANHI VIA KOZHIKODE, is hereby renewed up to 04/12/2024 and issued
to M/s MATHALIKUNNEL QUARRY 1, KOOMBARA BAZAR P.O. KOODARANHI VIA KOZHIKODE, The

consent(s)/ variation order(s) cited under reference are integral part of this renewal order and this order is subject to

the conditions stipulated therein and the following modifications/ additions.

I. GENERAL

S.No. Items Description
1 Survey number 2442(pt)
2 Fee remitted Rs.174667-/-
3 Annual fee Rs.30000/-
4 Validity 04.12.2024
5 Quarrying area Quarrying in 8.35acres of land in survey no.
o 2442(pt), Koodaranhi Village, Thamarassery
Taluk and in Koodaranhi Panchayath
IL. Stack Details
Stack No. Sou-rcc.e of Emission Stack Height above Control
Emission Rate(Nm3/Hr) Ground Level@i| Roof Teveliin Equipment
Meters) Meters)

III. CONDITIONS

Pagel




i, N

)

3.1. Condition no.2.4 of the consent referred 2nd above is modified to the extent that for renewal of the
integrated consent application in the prescribed form shall be submitted to the Board before 28.2.2024
through the web portal of the Board (krocmms.nic.in) for Online Consent Management & Monitoring
System. Late application will be accepted only with fine/late fee as applicatfie.

3.2 The quarry should not be operated between 6.00 p.m. and 6.00 a.m.

5.3 Noise measured 1 m outside the boundary of the premises shall not exceed the limit specified for the
area
under the Ambient Air Quality Standards in respect of noise.

5.4 The concentration of particulate matter PM 10 and PM 2.5 at the boundary of the premise shall not
exceed 100 microgram/m3 and 60 microgram/m3 respectively.

5.5 Permanent fence made of wire mesh shall be provided and maintained along the boundary ofthe
approved quarry area.

5.6 The applicant shall put up a 6 ft. x 4 ft. signboard near entrance to the quarry for displaying the name of
the quarry and owner, production details and time of the day when blasting is permitted to be undertaken.

5.7 Location and extent of quarry shall be as per the approved site plan attached.

5.8 After completion of quarrying, the land may be reclaimed as per the mining plan approved by the
Department of Mining and Geology.

5.9. Quarrying operations shall be started only after obtaining the all the statutory clearances required, which
shall be valid throughout the period of operations.

5.10. This consent is issued based on EC no 212 / SEIAA/KL/251/2014 .dated 04.11.2019 valid up to
04.12.2024 . :

All other conditions of the Integrated Consent to Operate issued as per reference above remain unchanged.

SHABNA KUSHE 3ty soned by sinena
- SHEKHAR Date: 2020.01.04 17:08:02

+05'30'

DATE :04/01/2020 | SIGNATURE & SEAL OF ISSUING AUTHORITY
ENVIRONMENTAL ENGINEER

Page2
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To

SRI.THANKACHAN SEBASTIAN
MATHALIKUNNEL HOUSE,
KOOMBARA BAZAR P.O.
KOODARANHI,
KOZHIKODE-673604

L. This digitally signed document is legally valid as per the Information Technology Act 2000

2. For verifying this document please go to krocmms.nic.in and search using date of issue/name of the
unit/Application Number in “Consent Granted Applications” link in the home page of the Board’s Online Consent
Management and Monitoring System.

Page3
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KERALA STATE POLLUTION CONTROL BOARD

FILE NO. :PCB/KKD/D0O/11302/2021
Date of issue :16/07/2021

INTEGRATED CONSENT TO OPERATE - RENEWAL

Consent No : PCB/KKD/DO/ICO-R3/11302/R17K0OZ5674911/13972542/2021

Ref : 1. Your online application no. 13972542 dated 08.07.2021
2. Consent No.PCB/KKD/DO/IC0O-R2/1508/2017 dated 31.10.2017 valid up to 30.09.2020

The ' Integrated Consent to Operate' issued as per reference above to M/s MATHALIKUNNEL QUARRY 2
KOOMBARA BAZAR P.O KOODARANHI VIA KOZHIKODE is hereby renewed up to 30/09/2024 and issued to
M/s MATHALIKUNNEL QUARRY 2
KOOMBARA BAZAR P.O KOODARANHI VIA KOZHIKODE The consent(s)/ variation order(s) cited under
reference are integral part of this renewal order and this order is subject to the conditions stipulated therein and the
following modifications/ additions.

I. GENERAL
S.No. Items Description

1 Capital investment 29 lakh

2 Annual fee 5800/-

3 Fee Remitted 33605/-

B Survey no U/S [Field No.2442(pt)]

5 Validity 30/09/2024

6 Quarrying area '0.8710 Ha
IL. Stack Details

Stack No. Source of Emission Stack Height above Control
Emission Rate(Nm3/Hr) Ground Level(In| Roof Level(In Equipment
Meters) Meters)

III. CONDITIONS

Pagel
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3.1. This consent is issued based on E.C no 212/SEIAA/KL/251/2014 dated 04/11/2019 LOI of mining and
geology D0Z/M-2833/17 dated 29.12.2017.

3.2. This consent is granted on the basis of the affidavit dated 22.09.2020, self certification dated 22.09.2020
and Sakhyapathram dated 09.02.2021 by the applicant. On notice of non compliance to Board’s norms the
consent issued from the Board will be revoked.

All other conditions of the Integrated Consent to Operate issued as per reference above remain unchanged.

VARUN NARAYANAN Digitally signed by VARUN
NARAYANAN GOPINATHAN

GOPINATHAN Date: 2021.07.17 16:20:06 +05'30'

DATE :15/07/2021 SIGNATURE & SEAL OF ISSUING AUTHORITY
ENVIRONMENTAL ENGINEER

To

Sri. THANKACHAN M S MATHALIKUNNEL HOUSE KOOMBARA BAZAR PO KOODARANHI VIA
KOZHIKODE-673604 :

MATHALIKUNNEL QUARRY 2

KOOMBARA BAZAR P.O KOODARANHI VIA KOZHIKODE

1. This digitally signed document is legally valid as per the Information Technology Act 2000
2. For verifying this document please go to krocmms.nic.in and search using date of issue/name of the

unit/Application Number in “Consent Granted Applications” link in the home page of the Board’s Online Consent
Management and Monitoring System.

Page2
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The Member Secretary

Kerala State Pollution Control Board

Pattom P.O, 'Hu'ruvanantlmpu1';1111—6950()4, Kerala {
|

" —— £ o

WG FEB iy

constituted by Hon'ble NGT Principal Bench, Dejhi iirCase-QA.No. 7

Sub: Nomination of CPCB representative as a memberg' dﬁthu\mmg%v ’

vide order dated 31st January, 2024 in the matter of Mr. Sajimon ]oséph
Versus State of Kerala & Ors.
Madam,

This is to inform that Hon'ble NGT Principle Bench in the matter of case
Original Application No.770/2023 vide order dated 31.01.2024 constituted a Joint
Committee comprising representatives of the Central Pollution Control Board (CPCB),
Kerala State Pollution Control Board (KSPCB), the Collector, Calicut and directed the
Joint Committee to meet within two weeks, undertake visits to the site, look into the
grievances of the applicant, associate the applicant and representative of the
concerned project proponent, verify the factual position and take appropriate
remedial action by following due course of law. The Kerala SPCB will be the nodal
agency for coordination and compliance. (a Copy of Hon'ble NGT order is enclosed
for ready reference)

In this connection, Competent Authority, CPCB has nominated Dr. Deepesh V,
Scientist C (Mob: 9611128895; email: deepesh.cpcb@nic.in) as a joint committee
member to represent CPCB in the above-said joint committee.

As per Hon'ble NGT order dated 31.01.2024, Kerala State Pollution Control
Board is the nodal agency for coordination and for ensuring compliance to the Hon’ble
NGT directions. Therefore, further necessary acltion may please be taken for ensuring
compliance to the Hon’ble NGT directions in the above said matter. '

-

. ' ' (J. Chanidra Babu)
/ﬁl (/éww Regional Director
Encl: As above

: Yt@(;faithfully :
» % 1(,(}? o X
Emy\ 2

g}sﬂaﬁé’mﬂu (ere) « frent waw, w-ams, guw vd R ae, R Az, 7-3 4, Bawr, deE - wgo 0wk,

Regional Directorate (Bengaluru) : " Nisarga Bhawan ", A-Block, 1" & 2™ Floors, Thimmaiah Road, 7" D - Main, Shivanagar, Bengaluru - 560 079.

T / Telephone : 080-23233739. 23233827, 23222539, Fax: 080-23234059
?JQ’ET / E-mail : zobangalore.cpcb@nic.in

T FwEe - af@yr wae, 'Iiﬁ {7 Y, Reeft- 220 o3R,

Head Office : Parivesh Bhawan, East Arjun Nagar, Delhi- 110 032

Generated from eOffice by Monisha V. AE-14 KWQWKWW&Q@WQQ{WMO Fax : 22305793, 22307078, 22307079, 22301932, 22304948
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PROCEEDINGS OF THE MEMBER SECRETARY
KERALA STATE POLLUTION CONTROL BOARD

(Present:Er. Sreekala S)

Sub:-Order dated 16.02.2024 in OA No. 770/2023(PB) before Hon’ble National Green
Tribunal, Principal Bench- Constitution of Joint Committee - Officers nominated
— Orders issued

KERALA STATE POLLUTION CONTROL BOARD

KSPCB/611/2024-SEE-1 Thiruvananthapuram Date: 23.03.2024

____-__-.-___-._..-—-..--.-—-_.-._._.-..__._.--_.....-..__.-.._...-.._-...._..........-_.._....._..._..-__..-..--..-__-.-__....-__..-.._-_.......-__........

Read: Order dated 16.02.2024 in OA No. 770/2023(PB) before before Hon’ble
National Green Tribunal, Principal Bench.(copy enclosed).

ORDER

The Hon'ble National Green Tribunal (NGT) Principal Bench had ordered vide
Order dated 16.02.2024 in Original Application No.770/2023, filed by Sri. Sajimon
Josephragainst alleged illegal quarry operations by Mr. Thankanchan Mathalikunnel, in
Koombra- Punnakkadavu Village, Thamarassery Taluk, Kozhikode District the
formation of a Joint Committee consisting of

1. Representative of Central Pollution Control-Board
2. Representative of Kerala State Pollution Control Board, and
3. Representative of the Collector, Kozhikode district.

- The Kerala State Pollution Control Board shall be the nodal agency for
coordination and compliance. As per the Order, the committee shall meet within two
weeks, undertake visits to the site, look into the grievances of the applicant, associate
the applicant and representative of the concerned project proponent, verify the factual
positi®h and take remedial action by following due course of law. The matter has been
transferred to Southern Zone Bench of the Tribunal for further hearing.

" Accordingly, Environmental Engineer, Kerala State Pollution Control Board,
District Office, Kozhikode is appointed as the Nodal Officer for coordination and
compliance. <



@

The expenditure in this regard shall be met fromsthe head of account Non-Plan -
‘Research on Pollution Resources' from current year's budget.

Sd/-
CHAIRPERSON

To
Environmental Engineer,

Kerala State Pollution Control Board,
District Office,
Kozhikode

Copy to:

1. District Collector,
Collectorate,
Kozhikode,
Kerala

2. Member Secretary, -
Central Pollution Control Board,
New Delhi

3. Regional Director,
Central Pollution Control Board- Regional Directorate,
Bengaluru.

4. Sri Deepesh Valsan,

- Scientist-C, Central Pollution Control Board- Regional Directorate,

" Bengaluru - ' : '
5. Stock File

FORWARDED/BY ORDER

mm

SENIOR ENVIRONMENTAL ENGINEER-1
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22 Annexwie VI
R General: 0471- 2312910, 2318153, 2318154, 2318155 Chairman: 2318150 Member Sccretary: 2318151 ==

e-mail: chn.kspeb@gov.in: ms.kspeb@gov.in FAX: 2318152 web: www.kspcb.kerala.gov.in

o KERALA STATE POLLUTION CONTROL BOARD

MCITITTN GHOS Momunom aelmieesmn MW mem @uddad Q2§ iR
“ 1 . o { «\_47,/’ f .‘: 7’: _,.
“';" Pattom P.O., Thiruvananthapuram — 695 004 *:’L/ festyle for
~ah A : alSo afl.e., ®le)AUMODal®o - 695 004 ok Sriiriind
KSPCB/611/2024-SEE-1 Date:22.03.2024
From

The Member Secretary
To _
The District Collector
District Collector Office,
Kozhikode Collectorate,
Civil Station P.O,
Kozhikode 673 020
Sub: - Original Application No770/2023 before the Hon’ble National Green Tribunal
(NGT) Principal Bench —Order dated 16-02-2024- constitution of Joint
Committeé— request to nominate representative of District Collector and to

coordinate with nodal officer for compliance.

The Hon’ble National Green Tribunal (NGT) Principal Bench had ordered vide
Order dated 16.02.2024 in Original Application No 770/2023, filed by Sri. Sajimon
Joseph against alleged illegal quarry operations by Mr. Thankachan Mathalikunnel in
Koombra- Punnakkadavu Village, Thamarassery Taluk, Kozhikode District the
formation of a Joint Committee consisting of 1. Representative of Central Pollution
Control Board 2. Representative of Kerala State Pollution Control Board, and 3.
Representative of the Collector, Kozhikode district. The Kerala State Pollution Control
Board shall be the nodal agency for coordination and compliance. As per the Order, .
the committee shall meet within two weeks, undertake visits to the site, look into the
grievances of the applicant, associate the applicant and representative of the concerned
projec”t .proponent, verify the factual position and take remedial action by following

due course of law. The matter has been transferred to Southern Zone Bench of the



(ozq)

Tribunal for further hearing. Accordingly, Environmental Engineer, Kerala State
Pollution Control Board, District Office, Kozhikode is‘appointed as the Nodal Officer
for coordination and compliance. Copy of the Proceedings constituting the Committee
is attached.

' It is requested to urgently nominate a Representative to the Joint Committee
and to coordinate with Environmental Engineer, Kerala State Pollution Control Board,
District Office, Kozhikode for compliance. The matter is next posted before the
Tribunal’s Southern Bench on 09-04-2024. The details of the Nodal Officer are as
follows: Er.Sauma Hameed, Environmental Engineer, email: pcbdokkd@gmail.com,

phone no: 9447975721.

Yours faithfully,

S A

MEMBER SECRETARY

Copy to
1. Environmental Enginecr,
Kerala State Pollution Control Board,
District Office, Kozhikode
2. Chief Environmental Engineer,
Kerala State Pollution Control Board,

~ Regional Office, Kozhikode (for information and necessary follow-up)
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